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9vate appering for the Statc of orissa, and Mr.A,T<, 

EO5e, learnedSenior StRnding Cciinse1appering for the 

Government of Iia and have also perused the records. 

short fact of this Case is that the ap1icant 

~ I ' vr?) - 

who was working as DFo(I) ,at Karanjia was trans ferred 

in order dated 10.11.1999 to Kalahandi as DFO in place 

of shri p.K,Sahu who was transferred franthe post of 

D$O (1) ,Kalahandi and posted as working plan Officer, 

I3hawanipatna aainst vacant post and shri S0P.Mohapatra, 

working plan OffiCer,AflUgUl was posted as DFO,Karanjia 

place of the applicant. Applicant has catie up in 

this Oigiflal Application stating for quashing the 

order  of transfer on the grcund of his personal 

difficu1tes and also on the groind that he has been 

Subj ected to toanany and too frequent transfers. He had 

also asked interim stay of the order of transfer. 

This was rejected in order dated 15.11.1999 but the 

State GoVtWa3 directed to alloi the applicant to con-

tinue in his official quarters at Karanjia.Acjainst the 

order of the Tribunal, applicant Wefltto the H0n'ble 

High cairt in OJC No.13453/99 in which Their L.ordships 

of the HOfl'ble High Co-irt in tnetr order dated 17.11.99 

in Misc.case No.12533/99 directed as an interim measure 

that the transfer order of the applicant will renain 

stayed ti),]. 26.1i.1999.state Government in this case 

have filed ccunter stating that in order dated 21.12,99 

the transfer order of shri Sa1 from the post of 

Kalahandi to the pt of working plan Officer, 

Bhawanipatha has been cancelled and similarly the 

transfer order of shri Mohapatra the eiieving officer 
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of the applicant from the poet of working plan 

offlcer,Nlugul to the post of DFO(I),I<arafljia has 

also been cancelled.In view of this, it is Submitted 

by the learned ccLlnsel for both sides that the 

application has become irifructicxis prcrn the ccunter 

of the State Government we fir1 that the applicant 

was transferred from Karanjia in a chain order of 

transfer and even thaigh the transfer order of 

other two persons has been cancelled, there is no 

form &. order of cancellation of theorder of transfer 

of the applicant. It is submitted by the learned 

Governmit Advclate that under the circimstances, 

the transfer order of the applicant from Karanjia 

is deemed to have been Cancel.Led.Inview of this, 

the o riginal Application is held to have ecome 

infrictiois and is acordingly disposed of,NO Costs 
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